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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 

BENCH AT CHENNAI 

APPEAL No. 4 of 2022 

Between 

VASIPILLI NUKARAJU 

S/o Kondayya Age: 34yrs, 
R/o Boyapadu village, 

Rajaya Peta Post, Nakkapalli Mandal, 
Visakhapatnam District- 531081 
Phone: 8978098072 

Mail: vnookaraju 1988@gmail.com 
and 1 others ..Appellants 

UNION OF INDIA 
Rep. by its Secretary, 

Union Ministry of Environment, Forest & CC 

Indira Paryavaran Bhavan 
New Delhi-110003 
Mail: secy-moef@nic.in 
Phone: 011 24695262, 24695265 and 5 others ... Respondents 

INDEX 

Sl.No. Date Description of the Document Page No. 

1. 01-05-2023 | 4th Respondent Counter 1-8 

2. Annexure -1 
Details of Environmental and CRZ 9-16 
Clearances obtained by M/s.Hetero 

Infrastructure SEZ Ltd, N- 

Narasapuram (V), Nakkapalli (M), 

Visakhapatnam District 

It is certified that all the documents contained in the above annexure are 

true copies. 

Date: 01.05.2023 

Wy agon_ 
Environmentai Engineer 

A.P. Pollution Control Board 
Regional Office, Visakhapatnam



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 

BENCH AT CHENNAI 

APPEAL No. 4 of 2023 

Between 

1) VASIPILLI NUKARAJU, 

S/o Kondayya Age: 34yTs, 

R/o Boyapadu village, 

Rajaya Peta Post, Nakkapalli Mandal, 

Visakhapatnam District- 531081 

Phone: 8978098072 

Mail: vnookaraju 1988@gmail.com. 

2 MYLAPALLY GIRISH, 

S/o Bangarraju Age: 25 yrs, 

R/o: Pedateenarla village, 

Nakkapalli Mandal, 

Visakhapatnam District- 531081. 

Phone: 9177914195 

Mail: vnookaraju1988@gmail.com 
..Appellants 

Vs- 

1. UNION OF INDIA 

Rep. by its Secretary, 

Union Ministry of Environment, Forest & cC 

Indira Paryavaran Bhavan 

New Delhi-110003 
Mail: secy-moef@nic.in 

Phone: 011 24695262, 24695265 

2. STATE OF ANDHRA PRADESH 

Rep. By its Chief Secretary, Secretariat, 

Velagapudi Guntur District, AP-522503 

Mail: cs@ap.gov.in, Ph: 08632444461 

3. CENTRAL POLLUTION CONTROL BOARD 

Rep. by its Member Secretary Parivesh Bhawan, 

CBD- Cum Office Complex East Arjun Nagar, 

Delhi-110032. 

Mail: mscbh@cpcb.nic.in, 

Phone: 01122307078 

4. ANDHRA PRADESH POLLUTION CONTROL BOARD, 

Rep. by its Member Secretary, 

D.No. 33-26-14/D2, Pushpa Hotel Center Chalamvari Street, 

Kasturibaipet,Vijayawada, 

Andhra Pradesh-520010, 

Mail: membersecy@appcb.gov.in, 

Ph.08662463202 

5. ANDHRA PRADESH COASTAL ZONE MANAGEMENT AUTHORITY, 

Rep. by its Chairman, 

Chalamvari Street, Kasturibaipeta , 

Vijayawada-520010 
Mail: apczma2016@gmail.com 

Phone: 0866-2463200 Mfi\/\ 

Environmental Engineer 
A.P. Pollution Control Board 

Regional Office, Visakhapatnam



6. M/S. HETERO INFRASTRUCTURE SEZ LTD & 

HETERO LABORATORIES LTD 

Rep. by its Managing Director 

N-Narasapuram (V), Nakkapalli Mandal 

Visakhapatnam-531081 

Mobile No. 9490793284 

Mail: kullayireddy.s@heterodrugs.com ...Respondents 

COUNTER AFFIDAVIT FILED BY THE 4t: RESPONDENT 

1, S. Venkateswarlu, Son of Late S. Subbarathnam aged about 60 years, 

Occ: Environmental Engineer, Andhra Pradesh Pollution Control Board, 

Andhra Pradesh do hereby solemnly and sincerely affirm and make oath and 

state as follows: 

1.1 am the 4™ Respondent herein and as such I am well acquainted with 

the facts of the case. 

2. This respondent denies each averment made in the affidavit filed in 

support of the appeal as false and incorrect except those that are 

specifically admitted herein in this counter affidavit. 

3. With regard to the averments made in paragraphs 1& 2 of the appeal is 

not related to this respondent and hence there are no remarks. 

4. With regard averments made in paragraph 3 of the appeal is denied as 

false. It is submitted that the MoEF & CC issued CRZ Clearance vide 

F.NO:11-45/2022-IA.III dated 11/01/2023 to M/s Hetero Infrastructure 

SEZ Ltd., for laying of new single marine disposal pipeline in place of 

existing two pipelines and for increase of marine discharge quantity to 

£.366 MLD of treated effluent and 10 MLD of brine rejects through single 

marine outfall. 

5. It is submitted that as per earlier CRZ Clearance dated 25.10.2010, the 

permitted quantity to discharge into sea is 1130.6 KLD. The contention 

of the petitioner is that permission for laying of new pipeline with 

increased quantity is issued despite the project proponent has violating 

the CRZ rules, conditions of EC and illegally laid pipeline without 

Environmental Engineer 
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clearance from the MoEF and this fact was confirmed by the Joint 

Inspection Committee in O.A. No. 23 of 2022 appointed by this Hon"ble 

Tribunal. Details of EC / CRZ clearances obtained by M/s. Hetero 

Infrastructure SEZ Ltd are enclosed as Annexure-I. 

. With regard to the averments made in paragraphs 4 of the appeal is not 

related to this respondent and hence there are no remarks. 

. With regard averments made in paragraph 5 of the appeal is denied as 

false. It is submitted that the Joint Committee inspected M/s. Hetero 

Infrastructure SEZ Ltd., & M/s. Hetero Labs Ltd on 29.03.2022 & 

30.03.2022 and verified the present compliance status with the 

conditions stipulated in the Environmental Clearance (EC) granted by 

MoEF&CC & Consents granted by APPCB and also conducted 

comprehensive environmental monitoring covering water, air, ground and 

soil in and around the industry. Joint Committee submitted final report 

with recommendations to the Hon’ble NGT on 08.07.2022. 

. With regard averments made in paragraph 6 of the appeal is denied as 

false. It is submitted that these observations are part of Joint Committee 

report. The Hon’ble NGT is yet to issue orders on the observations made 

by the Joint Committee. 

9. With regard averments made in paragraph 7 of the appeal is denied as 

false. It is submitted that the 

S.No. | Particulars of Order Compliance 

1. Observations of APPCB in Order Dated 

21.02.2022 

Points mentioned at 1,2,3 and 4 

are mentioned in the order of 

Hon’ble NGT at Para Nos. 2 &3. 

These 

contentions of the applicant and 

not as observations of APPCB. 

1. The Industries are not following 

the condition in post to them in 

environment clearance by 

pollution control board. 

are mentioned  as 

2. They are discharging the trade 

effluent without proper treatment 

into the soil, thereby 

contaminating soil and water 

quality. 

3. They are illegally discharging the 

Environmental Engineer 
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chemicals through pipelines into 

the sea without following the 

standard provided for discharge 

which affects the aquatic life. 

4. They provided certain pipelines 

through the CRZ zone without 
obtaining necessary permission 

from the Coastal Regulation Zone 

Authority. 

APPCB  Lr. No. 1011/PCB/RO- 
VSP/2022-50, DATE-08.04.2022 

As per the analysis reports, the value 

of PM10 in ambient air quality are 

exceeded the board standards. 

APPCB RO, Visakhapatnam issued 

notice on  08.04.2022 for 

exceeding the PM10. 

Presently, the industry has 

provided 03 Nos of online 

CAAQM stations for monitoring 

the ambient air quality and are 

connected to APPCB website. As 

per analysis report, the values are 

meeting the Board standards for 

the last six months. 

APPCB Order No. 125/APPCB/UH- 
11/TF/VSP/2016, DATE- 30.11.2016 

1. The industry has installed 12 TPH 

coal fired boiler in place of 2x6 
TPH coal fired boiler. 

2. The industry cover only 02 nos 

equalization tanks of HTDS with 

closed system of hoods and 

scrubber rest 02 nos yet to be 

covered. 
3. The industry not constructed 

leachate collection system 

followed by dyke walls for newly 

constructed hazardous wastes 
storage shed. 

4. The industry not provided water 

meters at the inlet and outlet of 
desalination plant. 

5. The industry not provided VOC 
analyzer at Hetero Infrastructure 

SEZ Ltd. 

6. The industry not obtained CFE 

amendment of 45 TPH boiler with 
configuration. 

7. The industry has not increased the 

existing MEE capacity of 500 KLD. 

Board issued the directions 1 

to 9 on 30.11.2016 for non- 

compliance. 

Present Compliance status: 

1. The industry obtained CTE 

and CTO for 12 TPH boiler. 
2. The industry covered all four 

HTDS equalization tanks with 

hoods and the vents are 
connected to the scrubbers. 

3. The industry has constructed 

leachate collection system and 

pumping arrangement for 
Hazardous waste  storage 
shed. 

4. The industry has provided 

water meters at the outlet of 
Desalination plant and at the 

inlet of all desalination plants. 

5. The industry provided online 

VOC analyzer at Hetero 

Infrastructure SEZ Ltd and 

connected to APPCB website. 

6. The industry obtained CTE 

and CTO for 45 TPH Boiler. 

7. The industry is having MEE of 

500 KLD capacity (300 KLD & 

200 KLD) which is sufficient 

for present production. 

Environmental Engineer 
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8. The industry not provided digital 

flow meters for LTDS effluents at 
the inlet of ETP. 

9. The industry established Bio- 

Assay test facility and not 

operating. 

8. The industry provided digital 

flow meters for both HTDS & 
LTDS effluents at the inlet of 
ETP and connected to CPCB & 
APPCB website. 

9. The industry is operating 

Bioassay test facility and as 

per the directions of APPCB, 
industry is carrying Bioassay 

test through NIO on monthly 

basis. Reports are submitted 

to the Board. 
APPCB Order No. 782/APPCB/UH- 

1I/TF/VSP/2017, DATE- 29.06.2017 

1. The industry has not installed 
multistage scrubber and online pH 

meter. 

2. The industry has not installed fume 

extraction system with hood and 

not connected to scrubber to 
control odour nuisance. 

3. The industry installed only one 

flow meter but not unit wise for 
HTDS and LTDS effluents to 
ascertain the qualification. 

1. The industry has converted all 

2. The industry has completed 

3. The industry has provided 

Board issued the directions on 

29.06.2017 for non-compliances 

to M/s. Hetero Drugs Ltd., (Unit- 

1X). 

The petitioner mentioned the 

observations of Board Officials 

inspected on 18.04.2017. 

Present status of compliance is 

furnished below: 

single stage scrubbers into 

multistage in M/s Hetero 

Drugs Ltd, Unit-IX and 

installed online pH meters. 

installation of fume extraction 
system  with hood and 

connected to scrubber to 
control odour nuisance in the 
year 2017. 

digital flow meters for both 

HTDS & LTDS effluents at the 
inlet of ETP and connected to 
CPCB & APPCB website 

APPCB Notice No. 1407 /PCB/RO- 

VSP/2022,DATE-25.02.2022 

1. The accident occurred while 
carrying out the Telmisartan 3rd 

stage in the reactor in the premises 

of M/s. Hetero infrastructure SEZ 

Ltd. for which the board has not 
given permission for 

manufacturing of bulk drugs and 

APL 

2. The industry has not complied with 

the Standard operating Procedures 

and checklist of minimal requisite 
facilities issued by CPCB. 

APPCB, RO, Visakhapatnam 

issued the notice on 25.02.2022 

to M/s. Hetero Infra SEZ Limited 

indicating observation made by 

the Board Officials  during 

inspection on 23.02.2022 & 

24.0.2022. 

Present status of compliance is 

furnished below: 

1. Telmisartan production was 

permitted in Hetero Labs Ltd., 

unit-111, whereas M/s. Hetero 

infrastructure SEZ Ltd, has 
not obtained Consent. 

2. M/s. Hetero infrastructure 

SEZ Ltd., removed the plant 

and machinery where the 

accident occurged. There is no 

Environmient. Engineer 
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solvent recovery system in 

M/s. Hetero infrastructure 

SEZ Ltd., 

3. The industry has connected glass | 3. M/s. Hetero infrastructure 
line reactors only to scrubbers but SEZ Ltd, removed the plant 

not connected SS reactor to the and machinery where the 

scrubbers  to  control  odour accident occurred. 
nuisance. 

4. Some of the scrubber attached to 
the reactors are not in working |4, As mentioned above. 

condition and also not provided 
online pH meters to the scrubber. 

5. The industry has not provided |5. Provided. 
pumping facility for pumping the 

waste water generated from 
detoxification  facility —at the 

individual units to LTDS collection 
tank. 

6. The industry has not maintain log 

books properly for maintains of 
scrubbers and the industry has not 

replaced the scrubbing liquid 

periodically for effective operation 
of scrubber to control odour 

6. Maintained. 

nuisance. 

7. During inspection, odour was |7, The industry has converted all 
observed near some of the single stage scrubbers into 
production blocks. multistage in M/s Hetero 

Drugs Ltd, Unit-IX and 

installed online pH meters. 

With regard to the averments made in paragraphs 8 to 13 of the 

appeal is not related to this respondent and hence there are no remarks. 

With regard to the averments made in paragraph 14 of grounds A 

to F of the appeal is not related to this respondent and hence there are 

no remarks. 

With regard to the averments made in paragraphs 14 of grounds G 

of the appeal is denied as false. It is submitted that the APPCB had 

issued NOC dated 14.12.2021 much earlier to the Joint Committee 

report. 

With regard to the averments made in paragraphs 14 of grounds H 

to J of the appeal is not related to this respondent and hence there are 

no remarks. 

Environmental Engineer- 
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14. With regard to the averments made in paragraph 14 of grounds K 

of the appeal is denied as false. It is submitted that the APPCB considers 

and anticipate all environmental issues from pollution angle before 

issuing consent. 

15. With regard to the averments made in paragraph 14 of grounds L 

of the appeal is denied as false. It is submitted that the APPCB will take all 

necessary measures under the provisions of Water Act, Air Act and rules made 

under E(P) Act. 

16. With regard to the averments made in paragraph 14 of grounds M 

of the appeal is denied as false. It is submitted that the proposed project 

has been duly examined by the CTE committee of both consisting of Experts 

and considered all the relevant issues of pollution control before issuing 

consent order. 

17. With regard to the averments made in paragraph 14 of grounds 

N of the appeal is not related to this respondent and hence there 

are no remarks 

18. It is submitted that this respondent craves leave of this Hon’ble 

Tribunal to raise additional counter in the course of proceedings, if 

required. 

In the above circumstances, it is humbly prayed that this Hon’ble 

Tribunal may be pleased to dismiss the abovethe APPEAL No. 4 of 2023 and 

pass such further or other orders, as this Hon’ble Tribunal may deem fit and 

proper in the facts and circumstances of the case and thus render justice. 

Environmental Engineer 
A.P. Pollution Control Board 

Regional Office, Visakhapatnam



Solemnly affirmed Vijayawada BEFORE ME 

Andhra Pradesh on 

this the 25thday of March 2023 

and signed his name in my presence Advocate 

VERIFICATION 

I, S. Venkateswarlu, Son of Late S. Subbarathnam aged about 60 years, 

Occ: Environmental Engineer, Andhra Pradesh Pollution Control Board, 

Andhra Pradesh do hereby verify that the contents of Para’s of Counter 

Affidavit are based on record and information are true to the best of my 

knowledge and belief. 

Hence, verified on the day of 2023 at Vijayawada 

DEPONENT 

Environmental Engineer 

A.P. Pollution Control Board 

Regional Office, Visakhapatnam

25
MARCH



Annese —L 

No. 21-641/2007-IA.XIX 

Government of India 

Ministry of Environment & Forests 

(IA-III Division) 
Paryavaran Bhawan, 

CGO Complex, Lodhi Road, 

New Delhi-110 003 

Dated: 25t October, 2010 

To, 

M/s Hetero Infrastructures SEZ Ltd, 

H.No.8-3-166/7/1 
Hetero House, Erragadda 
Hyderabad ~ 500 018 

Subject: Environmental & CRZ Clearance for the development of SEZ for 

Pharmaceutical and Chemical manufacturing units intake and 

outfall and for desalination plant at Sy. No. 215, 286/1, 286/2, 

283/1, in Ch. Lakshmi Puram, 312/1 to 312/5, 312/10 to 

312/12, 313/1 to 313/7 of Rajaiahpet, 19(gart) in Pedda 

Teernala, 117/1 to 117/3, 119/1, 119/2, 120/1, 120/2, 

125,126, 129/1 to 129/9, 138, 142, 150, 215 N. Narasapuram 

village, Nakkapalli Mandal, Visakhapatnam District, Andhra 

Pradesh by M/s. Hetero Infrastructure SEZ Ltd. — Reg. 

Sir, 

This has reference to your application No. Nil dated 26.6.2007 and 

letter no. SEIAA/AP/VSP-14/2008-1234 dated 4.8.2008 and subsequent 

letters dated 2.3.2009, 20.8.2009, 5.9.2009, 15.12.2009, 22.2.2010, 

9.4.2010 and 17.5.2010 seeking prior Environmental and CRZ Clearance for 

the above project under the EIA Notification, 2006 and CRZ Notification 1991. 

The proposal has been appraised as per prescribed procedure in the light of 

provisions under the EIA Notification, 2006 as amended in 2009 and CRZ 

Notification 1991 on the basis of the mandatory documents enclosed with the 

application viz., the Questionnaire, EIA, EMP, recommendations of SCZMA 

and the additional clarifications furnished in response to the observations of 

the Expert Appraisal Committee constituted by the competent authority in its 

meetings held on 3.3.2009, 15.4.2009, 6-7th October, 2009, 27-29t% January, 

2010, 25-26th February, 2010 & 28-29t June, 2010 & 21-23r 

September,2010. 
. 

2. It is, interalia, noted that the project involves the development of SEZ 

for Pharmaceutical and Chemical manufacturing units on a total plot area is 

138.51 ha. It is proposed to develop 17 plots, which include 4 plots for which 

EC was already issued earlier. All the units will be manufacturing bulk 

drungs (AP]) and chemicals (Life saving drugs). The total built-up area 

proposed is 1,12,942.50 sq. m. The total water requirement is 1.644 MLD ( 

Source-YLBC Canal). The total effluent will be 1130.6 KLD (trade effluent — 

1040.6 KLD and domestic effluent — 90 KLD}. The treated waste water to be 

used for boilers — 290 KLD, AC cooling -424 KLD and washings -175 KLD. 



Total solid waste generation will be 96 T/day. The power requirement is 10 
MW. The total area proposed for parking is 19,200 sqg.m. Total cost of the 
project is Rs 126.00 Crores. 

3. The proposed Special Economic Zone (SEZ) is located outside the CRZ 
area. The industry proposed to utilize the existing effluent discharge pipeline 
of M/s Hetero Drugs Limited for the discharge of treated effluent of SEZ into 
the sea near Dondawaka (V) near Rajaiahpet village, Nakkapalli Mandal, 
Visakhapatnam District. The estimated quantity of effluent is 1040 cu.m. per 
day. 

The National Institute of Oceanography (NIO), Visakhapatnam, a 
notified agency of Government of India has carried out the: demarcation of 
LTL/HTL and CRZ area including the firming up of outfall point. The entire 
route of pipeline is passing through CRZ-III INCLUDING No Development 

* Zone (NDZ) before entering inter tidal zone i.e. the area lying in between HTL 
and LTL which is classified as CRZ-I (ii). The NIO also carried out field studies 
to generated baseline and site specific data and also suggested suitable 
disposal point to facilitate quick dispersal of treated effluent. The width of the 
inter tidal zone varied between 130m to 175 mtr. at this stretch. The National 
Institute of Oceanography, Visakhapatnam after considering the prevailing 
physico-chemical and bathymetry of the study area, recommended the 
discharge point at 13 mtr. water depth i.e. at 17921’ 07" N latitude and 820 
44’ 31” E longitude which is 981 M from the HTL. The NIO assessed the filed 
dilution of effluent was more than 100 times with one port diffuser system of 
0.11 m. diameter with a jet velocity of 2 m/sec. at a depth of 13 m. The 
dilution can be enhanced to more than 200 times by using a 2 port diffuser of 
0.07 m. diameter. The NIO recommended the diffuser system with Jet velocity 
of 2.0 m/sec. to avoid bioé fouling and accumulation of the particulate matter 
inside the pipeline. { 

The proposal also includes 15 MLD desalination plant located within 
the SEZ area and outside the CRZ. The National Institute of Oceanography 
(NIO) firmed up the intake and outfall locations. Two separate pipelines are 
proposed each for intake of sea water of about 15 MLD and the estimated 
discharge of plant reject of about 10 MLD. The suggested length of intake 
pipeline is about 1.20 Km. from HTL and discharge pipeline is about 2.0 Km. 
The NIO suggested the intake location at 179 21 12” N latitude and 820 44 
04" E longitude to draw 15 MLD sea water which is about 980 m. from the 
HTL at a depth of 6 m. The discharge location is indicated at 170 21° Q7" N 
latitude and 82° 44’ 31 E longitude which is about more than 2 Km. from the 
HTL. The distance between the intake point and outfall point is maintained 
around 1.0 Km The discharge ppint provides for 30 times dilution by using a 
diffuser of 5 port with a velocity of 3 m/s at each port and the corresponding 
rise in salinity will be about 1 ppt above the ambient at release site. It is 
indicated in the RMEIA report that the ports will be separated by 3 m. 
distance and each port will make 459 angle with horizontal plane with a raise 
of to 2-3 m. above the bed to increase the dilutions. The salinity of treated 
water is indicated as 65 ppt. No ecologically semsitive areas such as 
mangroves or national parks are present in the vicinity of the proposed land 
fall point or along the route of the pipeline. 

= 
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4. The proposal was examined by the Andhra Pradesh Coastal Zone 
Management Authority ON 13-05-2010 and opined that the pipeline passes 
through areas classified as CRZ-III followed by CRZ-I (ii} i.e. inter tidal zone 
before entering into the marine zone and recommended the proposal vide 
letter no. 1617/CZMA/2010 dt. 21-05-2010. 

5. The Expert Appraisal Committee, after due consideration of the relevant 
documents submitted by the project proponent and additional clarifications 
furnished in response to its observations, have recommended for the grant of 
Environmental & CRZ Clearance for the project mentioned above. 
Accordingly, the Ministry hereby accord environmental & CRZ clearance as 
per the provisions of Environmental Impact Assessment Notification — 2006 
and CRZ Notification 1991 its subsequent amendments, subject to strict 
compliance of the terms and conditions as follows: 

PART A - SPECIFIC CONDITIONS 

L Construction Phase 

@) “Consent for Establishment” shall be obtained from Andhra Pradesh 
Pollution Control Board under Air and Water Act and a copy shall be 
submitted to the Ministry before start of any construction work at 
the site. E 

(i)  Sufficient dilution shall be ensured to meet the ambient parameters 
within 50 m. distance from the outfall. 

(i) ~Regular Independent monitoring of marine water quality including 
temperature and salinity at-the outfall shall be undertaken through a 
authorized agency and submitted along with six monthly monitoring 
report to the Ministry. 

(iv)  Filters in the way of extruders shall be provided at the intake point to 
prevent fishes entering in to the system. 

(v} All'thé recommendations of EIA and DMP shall be strictly complied 
with. 

(vi)  Lighted buoys shall be provided at intake and out fall locations a 
indicators . 

(vii) The pipeline shall be buried at least 2 m depth in the onshoré area 
and 4 mts. in the offshore area. Necessary permission with regard to 
the pipeline burial and laying shall be obtained from Maritime Board 
to ensure that the pipeline route does not fall in the navigation 
channel. Accordingly, the details of the laying of the pipeline shall be 
pravided. 

44 
(viii) The pipeline shall not-pass through any Sand dunes;mangroves. The 

project shall be implemented in such a manner that there is no 
damage whatsoever to the mangroves/ other sensitive coastal 

A 



ecosystem. If any damage to mangroves is anticipated / envisaged as 
a result of project activities then the clearance shall stand cancelled 
and the proponents shall seek fresh approval from the Ministry. 

(ix) The reject shall meet the standards prescribed by Andhra Pradesh 
Pollution Control Board before disposal. 

(x) A continuous and comprehensive post-project marine quality 
monitoring programme shall be taken up.. This shall include 
monitoring of water quality, sediments quality and biological 
characteristics and report submitted every 6 months to Ministry’s 
Regional Office at Bangalore. 

(xi) It shall be ensured that there is no displacement of people, houses or 
fishing activity as a result of the project. 

(i) There shall be display boards at critical locations along the pipeline 
viz. road / rail/ river crossings giving emergency instructions. This 
will ensure prompt information regarding locations of accident 
during any emergency. Emergency Information Board shall contain 
emergency instructions in addition to contact details. Proper 
lightning shall be provided all along the road. 

(xii) There shall be no withdrawal of ground water in CRZ area, for this 
project. 

{xiv)] No other activities except the permissible actions under CRZ 
Notification 1991 shall be carried out within CRZ areas. 

(xv) Soil and ground water samples will be tested to ascertain that there 
is no threat to ground water quality by leaching of heavy metals and 
other toxic contaminants. 

{xvi) Construction spoils, including bituminous material and other 
hazardous materials, must not be allowed to contaminate 
watercourses and the dump sites for such material must be secured 
so that they should not leach into the ground water. 

(xvii) Any hazardous waste generated during construction phase, should 
be disposed off as per applicable rules and norms with necessary 
approvals of the Andhra Pradesh State Pollution Control Board. 

(xviif} The diesel generator sets to be used during construction phase 
should be low sulphur diesel type and should conform to 

Environment (Protection) Rules prescribed for air and noise emission 
standards. 

The diesel required for operating DG sets shall be stored in 

underground tanks and if required, clearance from Chief Controller 

of Explosives shall be taken. 

(xix) 
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(xx) Vehicles hired for bringing construction material to the site should 

be in good condition and should have a pollution check certificate 

and should conform to applicable air and noise emission standards i 
and should be operated only during non-peak hours. 

(xxi) Ambient noise levels should conform to residential standards both 
during day and night. Incremental pollution loads on the ambient 

air and noise quality should be closely monitored during 
construction phase. Adequate measures should be made to reduce i 
ambient air and noise level during construction phase, so as to | 
conform to the stipulated standards by CPCB/ SPCB. | 

(xxii) Fly ash should be used as building material in the construction as 
per the provisions of Fly Ash Notification of September, 1999 and 
amended as on 27% August, 2003. 

(xxii) Ready mixed concrete must be used in building construction. 

(xxiv) Storm water control and its re-use as per CGWB and BIS standards 
for various applications. 

(xxv) Water demand during construction should be reduced by use of pre- 
mixed concrete, curing agents and other best practices referred. 

(xxvi) Permission to draw ground water shall be obtained from the 
competent Authority prior to construction/operation of the project. 

(xxvii) Regular supervision of the above and other measures for monitoring 
should be in place all through the construction phase, so as to avoid 
disturbance to the surroundings. 

(xxvil) Under the provisions of Environment (Protection) Act, 1986, legal 
action shall be initiated against the project proponent if it was found 
that construction of the project has been started without obtaining 
environmental clearance. 

II. Operation Phase | 

i) The installation of the Effluent Treatment Plant (ETP) should be certified | 
by an independent expert and a report in this regard should be 
submitted to thé Ministry before the project is commissioned for 
operation. Treated affluent emanating from ETP shall be recycled/ 
reused to the maximum extent possible. 

i) The solid waste generated should be properly collected and segregated. ! 
Wet garbage should be composted and dry / inert solid waste should be | 
disposed off to the approved sites for land filling after recovering 
recyclable material. 

1if) Diesel power generating sets proposed as source of back up power for 
elevators and common area illumination during operation phase should



iv) 

vii) 

viii) 

xi) 

be of enclosed type and conform to rules made under the Environment 
(Protection) Act, 1986. The height of stack of DG sets should be equal 
to the height needed for the combined capacity of all proposed DG sets. 
Use low sulphur diesel. The location of the DG sets may be decided 
with in consultation with Andhra Pradesh State Pollution Control 
Board. 

Noise should be controlled to ensure that it does not exceed the 
prescribed standards. During night time the noise levels measured at 
the boundary of the building shall be restricted to the permissible levels 
to comply with the prevalent regulations. 

The green belt of the adequate width and density preferably with local 
species along the periphery of the plot shall be raised so as to provide 
protection against particulates and noise. 

Weep holes in the compound walls shall be provided to ensure natural 
drainage of rain water in the catchment area during the monsoon 
period. 

Rain water harvesting for roof run- off and surface run- off, as plan 
submitted should be implemented. Before recharging ‘the surface run 
off, pre-treatment must be done to remove suspended matter, oil and 
grease. The borewell for rainwater recharging should be kept at least 5 
mts. above the highest ground water table. 

The ground water level and its quality should be monitored regularly in 
consultation with Central Ground Water Authority. 

Traffic congestion near the entry and exit points from the roads 
adjoining the proposed project site must be avoided. Parking should be 
fully internalized and no public space should be utilized. 

A Report on the energy conservation measures confirming to energy 
conservation norms finalise by Bureau of Energy Efficiency should be 
prepared incorporating details about building materials & technology, R 
& U Factors etc and submit to the Ministry in three months time. 

Energy conservation measures like installation of CFLs/TFLs for the 
lighting the areas outside the building should be integral part 6f the 
project design and should be in place before project commissioning. 
Use CFLs and TFLs should be properly collected and disposed off/sent 
for recycling as per the prevailing guidelines/ rules of the regulatory 
authority to avoid mercury contamination. Use of solar panels may be 
done to the extent possible. 

PART — B. GENERAL CONDITIONS 

i) The environmental safeguards contained in the EIA Report should be 
implemented in letter and spirit. 

Dl 
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The project proponent shall also submit six monthly reports on the 

status of compliance of the stipulated EC conditions including results of 
monitored data (both in hard copies as well as by e-mail} to the 

respective Regional Office of MoEF, the respective Zonal Office of CPCB 
and the SPCB. 

i) 

6. Officials from the Regional Office of MOEF, Bangalore who would be 
monitoring the implementation of environmental safeguards should be given 
full cooperation, facilities and documents/data by the project proponents 
during their inspection. A complete set of all the documents submitted to 
MOoEF should be forwarded to the CCF, Regional office of MOEF, Bangalore. 

7. In the case of any change(s} in the scope of the project, the project 
would require a fresh appraisal by this Ministry. . 

8. The Ministry reserves the right to add additional safeguard measures 
subsequently, if found necessary, and to take action including revoking of the 
environment clearance under the provisions of the Environmental (Protection) 
Act, 1986, to ensure effective implementation of the suggested safeguard 
measures in a time bound and satisfactory manner. 

9. All other statutory clearances such as the approvals for storage of diesel 
from Chief Controller of Explosives, Fire Department, Civil Aviation 
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972 
etc. shall be obtained, as applicable by project proponents from the respective 
competent authorities. 

10. These stipulations would be enforced among others under the 
provisions of Water (Prevention and Control of Pollution) Act, 1974, the Air 
(Prevention and control of Pollution) act 1981, the Environment (Protection) 
Act, 1986, the Public Liability (Insurance] Act, 1991 and EIA Notification, 
2006. 

11.  The project proponent should advertise in at least two local Newspapers 
widely circulated in the region, one of which shall be in the vérnacular 
language informing that the project has been accorded Environmental 
Clearance and copies of clearance letters are available with the Kerala 
Pollution Control Board and may also be seen on the website of the Ministry of 
Environment and Forests at http://www.envfor.nicin. The advertisement 
should be made within 10 days from the date of receipt of the Clearance letter 
and a copy of the same should be forwarded to the Regional office of this 
Ministry at Bangalore. 

12.  Environmental clearance is subject to final order of the Hon'ble 
Supreme Court of India in the matter of Goa Foundation V/s Union of India in 
Writ Petition (Civil) No.460 of 2004 as may be applicable to this project. 

13.  Any appeal against this Environmental Clearance shall lie with the 
National Environment Appellate Authority, if preferred, within a period of 30 
days as prescribed under Section 11 of the National Environment Appellate 
Act, 1997. 

Rl 
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14. A copy of the clearance letter shall be sent by the proponent to 
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body 

and the Local NGO, if any, from whom suggestions/ representations, if any, 

were received while processing the proposal. The clearance letter shall also be 
put on the website of the company by the proponent. 

15. The proponent shall upload the status of compliance of the stipulated 
EC conditions, including results of monitored data on their website and shall 

update the same periodically. It shall simultaneously be sent to the Regional 
Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The 

criteria pollutant levels namely; SPM, RSPM, SOz, NOx (ambient levels as well 

as stack emissions) or critical sectoral parameters, indicated for the project 

shall be monitored and displayed at a convenient location near the main gate 
of the company in the public domain. 

16. The environmental statement for each financial year ending 31st March 

in Form-V as is mandated to be submitted by the project proponent to the 

concerned State Pollution Control Board as prescribed under the Environment 
(Protection) Rules, 1986, as amended subsequently, shall also be put on the 
website of the company along with the status of compliance of EC conditions 

and shall also be sent to the respective Regional Offices of MoEF by e-mail. 

Yours fathfully, 

harat Bhushan) 

Director (IA) 

25,1821 0 Copy to: 

(Environment), Government of Andhra Pradesh, (1) Special Secretary 
Secretariat, Hyderabad- 500 022 

{2) The Chairman, Andhra Pradesh Coastal Zone Management Authority and 
Environment, Forests, Science & Technology, Government of Andhra 

Pradesh, Hyderabad 

(3) The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD- 

cum-Office Complex, East Arjun Nagar, Delhi — 110 032. 
(4) The Member Secretary, A.P. State Pollution Control Board, Paryavaran 

Bhavan, A-3, Industrial Estate, Sanath nagar, Hyderabad - 500 018 

(5) The CCF, Regional Office, Ministry of Environment & Forests{SZ), 
Kendriya Sadan, IVth floor, E&F wings, 17% Main Road, Koramangala II 

Block, Bangalore — 560 034, 
(6) IA - Division, Monitoring Cell, MOEF, New Delhi - 110003. 

{(Bharat Bhushan) 

(7) Guard file. 

Director (I4) 
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